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NTRAL ADMINISTRATIVE TaIB L! 	?' U/R 22 
ERhKUL.AM BEL'CM 	F C:&T, 

• _ 

• Tuesday, the eleventh da of January. 1994 

MR • N. DMRDADA 1EMB (j1h)10IA) 
MR • S. KSIPAN)LI1 ZE MER (A DMIH ISU6 TIVE) 

K.?.R1LflJXi8tlfl1ft 
Motor Troliy Driver 
under the Sr. j)jVisiOna1 
Saftty Off icer/tores 
Southern Raiiway,Palghat. 

By Advocate Mr. P. Sivan 

vs. 

1. The Union of India 
GeneralMaflager,SOU 
par)Town P.O.,Nad 

I ni 

ugh the 
Railay 

Applicant in 
O.A. 96/93 

The Sr. Divisional .Saf4ty Officer 
Southern Railway,Palghat Division 
paighat 

The Sr. Divisional ?eronnel Officer 
SOuthern Railway, PIlghat 

By Advocate M. T.P.M. Ib$him Khan 

Respondents 

P. Ramachandran,Motor Trolly Driver 
off ice of the Permanent Wy Inspector(EaSt) 
Southern Railway, ?alght 	 . 	Applicant in 0 .A • 

162/93 
BY Advocate Mt. P. $ivn pillai 	. 

VS. 

The union of India through the 
General Manager,SOutheirlI Railway 
Madras-3 

The Divisional persondel Officer 
Southern Railwey,Palg$at 

30 The Sr. Divisional Enin 
Southern aailway1palghat 

The Assistant EngineeE (East) 
Southern Rilway,P1lg1at 

R. Sriuivasan,.MOtOr Trolly 
Driver,C/O permanent #ay inspector 
Southern Railway,Erode 	 Respondents 

By Advocate Mr. T.P.M. librahim Khan 
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In both these cases applicants are wirking as Motor 

Trolly ixlver on the basis of the promotion order Annexure Al 

order, in both the cases. Subsequently, the impugned orders 

in both the Cases VeL issued reverting the applic.nts to the 

l.wer scale. They arc aggrieved by the reversion order and 

filed this  application under section 19 of the Administrative 

Tribunal '.s Act 'on the ground that they are not the j uniormost 

to be reverted. 

Respondents have submitted that the reversion orders 

happened to be passed on account of the iiupleuntation of 

the directionf the Tribunal in 0 .A. 164/91 dated 15.7.92 o  

and cons eq uentreduc t ion of pest. They also contended that 

the promotion orders were inadvertently passed; hence, the 

applications have no right to be continued in the promoted 

,post. 

40, 	After hearing ..earned coinsel on both sides, we are 

satisfied th t there is a real dispute about the 5eni.rity 

of persons in the cadre of Tr011y Drivers and there is no 

seniority liSt. .Uner these ;CrCUInStflCe8., the Case can be 

decided 61y if prorseni.ority1.ist of the cc re of Motor 

•Trelly Drivers with reference to,  the sanctIoned strength of 

officers 1$ uinalisedL and published. NO seniority list or 

other relevant, records ,te satisfy ,us aboi.lt the :,CGrrect.. 

position of the applicants in the, c4re of Tre1 	rivers 

are provided. The case of mi8t3kenprOmotin cannot be 

accepted at this Stage without further .materi&ls. 

50 	In this view of the matter, the appliCatiW can be 

disposed of directing the second res9ouent a.n OtJr Cises 

to fix te citrect str€agth of 'th e cadre of Meter TroiJy 

Dtiver$ and the sen..toritr of the thee grades of picitor 

Trolly Drivers in the cadrek publish  them So that the 

applicants may know thjk position in th e sen.erity list 

and fiLe ther-obJeions if necessary. The second respondent 
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can effect the reversion only on the basis if the 

Seniority list after finding 01 t the juniormst officers. 

This shall be done within a period of three unths from 

the date of receipt of the copy of this judgment.The 
interiau order L1. cortinue till then. 
60 	Till the implementation of the above directions, 

the interim order passed in these cases will continue. 

7. 	There Shall-be no:. order as to cStS. 

----------------------------------- 
(S. KISIPANJIAN) 	 (z. .I1AaMAAIN) 

- Z1E2BER (AINSflATIVE) - 	 -4Ez4BEa(JU)Ic L) 
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